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CENTRAL ADMINISTRATIVE TRIRBUNAL, PRINCIRPAL BENCH
0A Mo.l061,/2000
New Delhi, this 20th day of September, 2001
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(By Shri T.D. Yadav, advocate)

Union of India, through

1. General Manager
Horthern Rallway
Baroda Houss, New Delhi
2. Divisional Superintending Engin eer (NR)
DRM Offilce, NOR.
Maw Oelhi R3, New Dalhi
G. RUWLTL Kaithal
Morthern Railway ' - . Respondents

{(By Shri R.L.Dhawan, Advocatsa)

ORDER(oral)

Applicant  has filed this 0/ under section 19 of AT

Aoct, 1783 seeking dirvection to the respondents o

consider his case for being posted as Trollyman (TM, for
shart) . He has also sought direction to the respondents

e dispose of his representation dated 2.7.99.

2. Applicant has  been working as  Gangman. He  was
cecasionally  being made to do the work of a TM since
1.6.25. Thereafter he was continuously working as a  TH

for about 10 months till 2.5.2000 when his Juniors Rajpal
and Devi Daval, both Gangman, have been posted as TM by
arder  dated 17.4.2000. doplicant has  submitted a

representation on 2.7.%99% to consider him for appointmant
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: Cosuparvisory nature, applicant cannot have a claim, as a
| matter of right, for appointment to the post of TM.
o Since the post of TH is not a higher promotional post and
2N .

NG junior persons to the applicant have been promoted to
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